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(2) Details of PAN and 3131!1.1! of filing of Income tax return :
l SI.No. | Names Permanent The financial year for [ Total income ]
Agcount Muanber | which the last shown In Income
(PAN) Income-tax return has | Tax Return { in
- PR been filed Rupees) o
_E. Selr APPLIED FOR N-B, A
2. Spouse- . MeA -3
= 1 Dependent | VI ol —
) 4. Dependent 2 s N.A ——
.n" 5 Dependent 3 ... o N A —
LY
iy ! (3) The followlng case(s) is/ are pending against me in which cognizance has been taken by the court:-
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" [{a) | The dewils of cases where the court has taken
o cognizance, Sections of the Act and description N. 0
f_: « | .| ofthe offence for which copnizance taken :
ifb‘} Mame of the court, Case No. and Date of order I
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taking cognizance ; |
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s Spouse and all dopendeprs:

A. Details of movable RESCLS ¢

1 Mes) o vy
!, Assets in joing name indicat
2 In case of de

iInvestment, the details includin
Name of Batk/ Tnytitution and Branch are 1o be given
3. Value of Bonds/Share/Debentures as fert
LHmpanies and s per hooks in
4, Dependent’, here ineuns u pers
5. Details including amount is 1o

ng the extent ol joint ownership will slso have ta be Eiven
g Serial Number. Amount, Date of Deposit, the Seheire

he currert market value in Stock Exchange in respect - ¢ listed
case of non- listed companies should be given,
on, substantially dependent on the income of the candidate,
be given separately in respect of sach investment)
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[y Jmhiu_imu ” 650001 N4 wod N A N A
| (i) | Details of Deposits in Bank ~~ |Fm B mz:mi B
| accounts (FORs, Term Deposits !
and all other types of Deposits ~ £:8°T B, d hav]
including saving accounts Sabha f Ga3gf i o N "
Deposits with Financi : ' T
| | Instittions, Non Banking g-0.J &ﬁﬁ‘.t_
Financial Companies and s -
Cooperative societies and the ~Ts | ogegf_
____, amount in each such il s
(i) | Details of investment in Bonds,
Debentures/shares and units in N Nip o N4 iy A Mo A
companies™utual Funds and
|| others and the amount.
| {i¥) | Details of investment in NS5, 5~B-IEL1P
' Postal Savings, Insurance Folicies = looomy —
and investment in any Financial [JCIc] Pyuds A [ Y1 ooy N & Wl
Instrument in Post office or ] B |
Insurance Company and the Toted Po1200m2] ;
| amount a ]
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: Locatianys)

| Survey number{s) —
Avea (Total measurement in
acrgs)

of jeint ownership vili also have o be indicat

ioned separovely in this format )

Dependent-1 | Dependent-2 | Dependent-3 |

Whether inherited property
{ Yes or NO)

/

Doate of purchase in case of self
acquired property

Cost of Land (in case of
purchase)at the time of
purchase

Any Investment on the land by
way of development,
construction etc,

Approximate Current marke(
wilue

(i)

Non-Agricultural Land
Location(s

]]
Survey num%:% )
Area (Total in

sq. ft)

Whether inherited property
(Yes or NO)

Date of purchase in case of self
acquired

property
Cost of Land (in case of
purchase) at the time of
| purchase

Any Invesiment on the land by
way of development,
| construction etc.

Approximate Current market
value E

Commercial Bujldings
{including apartments)

I -location(s)

-Survey number(s)

| Built up Area (Total
| measurement in sq. fl.)
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v wdher inkerited propemy

L &2 or NO)

{ L of purchase in case of wor

| 3. _-H::.:d [iroperty
ot of propery (in cuse of
[ rehase} af the ime Of

| perchase

Ay Investment on the
| puiiperty by way of
| development, construction etc.

| Approximale Current market
| velue

Residential Byildings (including
apariments, )

-Location(s)

- Survey numbers)

Area (Total measurement In
sa fit)

Built up Area (Total
measurément in sq. f.)

Whether inherited propeny

- (Yes or NO)

Date of purchase in case of self
acquired property

Cost of property (in case of
purchase) at the time of
purchase

Any Investment on the land by
way of develapment,
construction etc.

/

Approximate Current market
vilue

/

Others (such as interest in
property)

/

(i)

Total of Current Market

[ I ¥alueof (i) to{v) above

{6) Igive herein below the details of liabilities! dues to public financial institutions and government :-
(Mote: Please give separate details of name of Bank » Institution, entity or individual and amount for each item)
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Deseription Self Spouse(s) ‘Dependent-1 | Dependent-2 | Dependent-3
| Loan or dues @.mnkIFinlucinl BT vidhedn
| Institutipn : Sabha, i
| Name of Bank or FI B2l | — N e By Lk Hi#
Amount outstanding VE BRI QLE
| Nature of loan o Leay i L
- | Loan or dues to any |
individuals/ Entity other than | | |
mentioned in (j M) N A | NAE | NA N -
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| Aay ciber liability ]

Cxrand total of liabilitie

e

() | Ceoves yment Dues:
Dhies 1o departments dealing
with government
| Secommuodation
Dues to departments dealing
with supply of water

L]

Moty

s

_l

AT

B

Dues to departments dealing
with supply of electricity

Dugs to departments dealing
with supply of
telephones/mobiles

Dues to departments dealing
with government transport
(including aircrafls and
lelicopters)

[ncome Tax Dues

Wealth Tax Dues

Municipal /Property Tax Dues

Sales Tax Dues

b

Any other duss

pd

Grand total of all Govt. dues

/

(7) Details of profession or occupation:
L Sef...BQ5IAN SERVICE

b. Spouse..... M8

(8) My educational qualification is as under:

.
(Give details of highest School / University education with full form of the certificatef diploma/ degree course)
{Mame of the School /College/ University and the year in which the course was completed. )

(%) ABSTRACT OF THE DETAILS GIVEN IN {1) TO (3) ABOVE:

1. | Mame of the candidate

ASmu/Eun. PunMam TOEV)

Full postal address

L) SoUTH wplay ROAD, PATMA-I

state

Number and Name of the constituency and
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. | fe) Dependents . L i e :
| & _ Details of Asscts und Liabilities in rupees e
| Description | Self _ | Spouse | Dependent-I] Dependent-il | Dependent il |
s — |
| A Moveable !
. Asset (Total value) _9‘539" Ij."lr""'h_": = =i+ A -
B Tmmovahle = o 15 A e K}
(i) | Purchase Pricc and B ; = T
Development Cost of Nob
Immavable Propeny T
(Total Value)
(i) | Approximate Current
Market Price of —_—tT Nh
Assei (Total Value) o]
7 Liabilities -
(i} Governmemnt = N.B
dues (Total) e S
(ii) Loans from Bank,
Financial Institutions and 711121 | 4- — NoA o
others (Total) o A
4. | Highest educational qualification: Mo e u{. .;':‘.-_-J,_la.g‘_ Jhmiveasw ‘l-] w3 Enn,/ Courge
usame Buari Dot M 1989 B
: (Give details of School / University education with full form of the certificate/ diploma/ degree
#IEMT |, -mmmne ‘the School (Colleges University and the year in which the course was completed )
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MATHURA Pp VERIFICATION

LAy T
I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the
best of my  knowledpe and belicf, no part of it is false and nothing material has been concealed there from. | further
declare thai :
{a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 ahove;
i L niy spouse. or my'dependents do not have any asset or liability, other than those mentioned in iteme 5 and &
uhavye,
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Note: I Affidavit snould be filed latest by 3.00 "M an the-last date of f:ling nominations,
2 Affidavit suould be sworn before an Unth Commissiuner o Magistrare of the First Class or befone o Mowse
Public
2 Al eolumns should be filled up and e columinta be leht blank. 1F there 5 no information o furmisd in teagieef ol
any ilam, either “Nil™ or “Not a.plicable”. as the case may be, should be mentioned
“. The affidavit should be cither tvped or written legihlv and neath
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